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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION NO. 66 OF 2025
IN

ORIGINAL APPLICATION NO. 492 OF 2022

IN THE MATTER OF:

Green Wood City Villa Jan Welfare Society & Anr Applicant
Versus

Godwin Construction Company Pvt Ltd & Others  Respondent(s)
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THROUGH
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STANDING COUNSEL STATE OF UP
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MOB:- 09990804440

Email-ankit.scngtup@gmail.com
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:zE THE NATIONAL GREEN TRIBUNAL PRINC
|

BENCH, New DELHI

Versus

Godwin Construction Company Pvt Ltd & Others

Respondent(s)

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT IN
C

OMPLIANCE OF ORDER DATED 20.02.2026 PASSED BY

THIS HON’BLE TRIBUNAL

The Respondent No.6 herein states as under

MOST RESPECTFULLY SHOWETH:

I, Vijay Kumar Singh aged about 55 years, S/o Sh. Parmanand

Singh posted as District Magistrate Meerut, Uttar Pradesh, the

deponent, dg hereby solemnly state and affirm as under: -

P
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1. That I am the above-mentioned officer of the answering
Respondent No.6 and is duly competent to file the present
supplementary affidavit and is well conversant with the facts and

the circumstance of the instant case and is competent to swear

this affidavit.

2. That the Deponent has read and understood the contents of the
present supplementary affidavit. The averments made in the

Execution Application, which are not specifically admitted

{Mnder, must be considered to have been denied by the
I
‘.:)

Npin

S

3 That the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of

the same are true to my knowledge and nothing material has

been concealed therefrom.

4. That this Hon’ble Tribunal vide it’s order dated 20.02.2026 was

pleased to issue the following directions: -

-
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b1

.............. 6. Vice-Chairman, MDA, Member Secretary,
UPPCB, Commissioner, Municipal Corporation, Meerut
and District Magistrate, Meerut are directed to hold a
meeting by inviting the representatives of the applicant
and also of respondent no.1, if available and work out
the modalities for carrying out the judgment passed by
this Tribunal and make dedicated time bound efforts for
execution of judgment dated 04.03.2025 and file by
way of their owin affidavits compliance
reports/undertakings for compliance mentioning the
timeline for execution of the judgment.

7. In case of non-compliance, the above-mentioned

on 18.03.2026 for further

5. That in compliance of the aforesaid directions passed by this
Hon’ble Tribunal, vide order dated 20.02.2026, a meeting was
convened under the chairmanship of the Deponent on
05.03.2026, wherein the following officers were present:

a. Shri Saurabh Gangwar, Municipal Commissioner, Municipal

-

Corporation, Meerut
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b. Shri Suryakant Tripathi, Additional District Magistrate
(Finance/Revenue), Meerut

c. Shri Anand Kumar Singh, Secretary, Meerut Development
Authority, Meerut

d. Shri Pankaj Kumar, Additional Municipal Commissioner,
Municipal Corporation, Meerut

e. Shri Anuj Chaubey, Chief Law Officer, Uttar Pradesh Pollution
Control Board, Lucknow (through Video Conferencing)

f. Shri Anand Kumar, Chief Environmental Officer, Circle-3,

T-\Uttar Pradesh Pollution Control Board, Lucknow (through
O 145
/@

Rajendra Prasad, Regional Officer, Uttar Pradesh
h. Shri Ravi Prajapati, Tehsildar, Meerut

6. That in compliance with the order passed by this Hon'ble
Tribunal, the complainant Shri Ravindra Singh, President,
Greenwood City Villa Jan Welfare Society, Greenwood City,

Behind Godwin Hotel, Baghpat Bypass Road, Meerut, and

-
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Respondent No. 1 (M/s Godwin Construction Company Pvt. Ltd.,
through its Director), were duly informed vide office letter No.
1076/CRA/RC-1/Pradushan/2025-26 dated 28.02.2026 issued
through the Tehsildar, Meerut; however, despite due intimation,
he failed to appear in the meeting. A copy of the Letter dated

28.02.2026 is being annexed as Annexure No. RA 1 to this

affidavit.

. That during the course of the meeting, the Chief Law Officer and
Chief Environmental Officer of the Uttar Pradesh Pollution
Control Board, Lucknow, who joined through video conferencing,
e apprised of the factual position of the matter.

ﬁm the meeting conevened as mentioned above, it was

ved that in the present case, new Recovery Certificates

~ (RC) against the defaulter/firm (Respondent No. 1) will be issued

for recovery proceedings, after clearly incorporating the details
of the properties supplied by the Meerut Development Authority
and th.e Municipal Corporation, Meerut. A copy of the Minutes of
the Meeting dated 05.03.2026 is being annexed as Annexure

-

No. RA 2 to this affidavit.
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9. That pursuant thereto, the Regional Officer, Uttar Pradesh
Pollution Control Board, Meerut, vide office letter No.
1996/G/EA-66/2025/0A-492/2022/26  dated  06.03.2026,
forwarded the details of the properties of the defaulter/firm as
provided by the Meerut Development Authority and the
Municipal Corporation, Meerut, and requested that recovery
proceedings be initiated against the immovable properties

recorded in the name of M/s Godwin Construction Company Pvt.

Ltd., Meerut, and its Directors Shri Jitendra Singh and Shri

04.03.2025 passed by this Hon'ble Tribunal. A copy of the Office
Letter dated 06.03.2026 issued by the Regional Officer, UPPCB,

Meerut is being annexed as Annexure No. RA 3 to this affidavit.

10. That thereafter, the Office of the Deponent, issued a letter
No. 02 dated 06.03.2026 and forwarded the matter to the Sub-

Divisional Magistrate / Tehsildar, Meerut for recovery

P




296

proceedings. A copy of the letter dated 06.03.2026 is being

annexed as Annexure No. RA 4 to this affidavit.

11. That subsequently, the Sub Divisional Magistrate Meerut,
submitted a report dated 13.03.2026 wherein it has been stated
that an attempt was made to serve RC Form-36 (Demand
Notice) upon the defaulter in accordance with law; however, it
was learnt that the defaulter was not available at the address,
and therefore the notice could not be personally served.

12. That consequently, a copy of RC Form-36 dated 13.03.2026

As'jffs”'@ﬁ eky Shr! Janendra, found present at the address mentioned
Caf’e Me ¥ ;
R g

0\
\*Q*)co Shri Jitendra Singh, Director, on his WhatsApp number
9837020204 through Tehsildar CUG No. 9454416692. A copy of

the Recovery Certificate dated 13.03.2026 is being annexed as

Annexure No. RA 5 to this affidavit.

13. That it is further stated that on the basis of the details of
immovable properties provided by the Municipal Corporation,

Meerut, and the Meerut Development Authority, and as

A




297

mentioned in letter No. 1996/G/EA-66/2025/0A-492/2022/26
dated 06.03.2026 issued by the Regional Officer, Uttar Pradesh
Pollution Control Board, Meerut, the Sub-Divisional Magistrate,
Meerut, has informed that in accordance with the provisions
contained in the Uttar Pradesh Revenue Code, 2006 and the
Rules framed thereunder, after service of Recovery Certificate
on 13.03.2026, if the defaulter, namely M/s Godwin
Construction Co. Pvt. Ltd. through its Directors Shri Jitendra
Singh and Shri Bhupendra Singh, fails to deposit the amount of

environmental compensation within the prescribed period of 15

’?)7'*() T \\\
7S o3 ; i.e., up to 28.03.2026, then recovery proceedings shall
[* wgsﬂgy AR nrh’
| o\ Beg B [nitiated by attachment of movable and immovable properties

289/2025 /i
.-' /4
< OF m@i‘v"er RC Form-38, RC Form-41 (Attachment and seizure

of land and other immovable property under Rules 158 &
162), and thereafter auction proceedings under RC Form-43,
for recovery of the amount of environmental compensation

totalling to a sum of Rs. 10,00,00,000/- (Rupees Ten Crores

only).
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14. That Rule 158 & Rule 162 of the U.P. Revenue Code Rules
2016 are being reiterated herein for easy perusal of this Hon’ble
Tribunal: -

“158. Attachment of Holding :-

(1) Every process of attachment of land under section 174
shall be issued by the Collector or the Sub-Divisional
Officer authorised by him in R.C. Form-41 and shall be
affected in the manner provided in order 21 rule 54 of the

_—=—Fjrst Schedule to the Code of Civil Procedure 1908.
o e

//SURESH KUMAR Y~ \\
e Advug_aé.‘mlg‘%t

é’”mgﬁ jcopy of R.C. Form-41 shall also be served on the
(@)

Rroe
‘é::cz-;f}’efaulter and the factum of attachment shall also be

b N

announced by beat of drum on the spot.
(3) If the defaulter pays the amount of arrear including

the cost of the process of attachment, the property

attached shall stand released.

162. Attachment of other immovable property: -

»
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(1) Every process for the attachment of other immovable
property of the defaulter under section 177 shall be
issued in R.C. Form-41 and shall be affected in the manner
prescribed in order 21 rule 54 of the First Schedule to the

Code of Civil Procedure, 1908.

_—-=(2) A copy of the R.C. Form-41 shall also be served on the

A ﬁ;}“‘ax-

atlter.
A e, Masrut | v |
'; < RegNo.- }
\ ~ \ 50269/2025 / o/
oY

W(ﬁ? If the defaulter pays the amount of arrears including
the cost of process of attachment, the property shall
stand released.”

15. That accordingly, it is most humbly submitted that recovery
proceedings are being undertaken by the Tehsildar / Sub-
Divisional Magistrate, Meerut, in accordance with law for
realization of the aforesaid amount.

16. That further, the Deponent most respectfully submits before

this Hon'ble Tribunal that the Deponent is duty-bound to ensure
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strict compliance of the orders passed by this Hon’ble Tribunal
in letter as well as in spirit and will ensure that the entire
recovery is executed in accordance with the provisions of the
U.P. Revenue Code, 2006.

17. That in light of the aforementioned facts and circumstances,
it is most respectfully prayed before this Hon’ble Tribunal, that
the instant Reply affidavit filed by the District Magistrate- Meerut

be taken on record, in the interest of justice.

DEPONENT

Verification

I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed

there from.

On this day of March, 2026. j/

DEPONENT

serint No,Lhkwndio] '\Iu’ﬁ%
D8t uuiressre ‘mﬁ Mokl
wegistration No.© 50269/2025

Chamber Ne.-1, Jain Milan Pysv
Chopla, Coliecforate, Meerut - 250001
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